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KARNATAKA LOKAYUKTA

NO:UPLOK-1/DLE/449/2018/ARE 9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru - 560 001.
Date: 29.3.2022

: : ENQUIRY REPORT : :

:: Present ::

( PUSHPAVATHI.V )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against Sri.
Ramesh P.Naik- Assistant Executive
Engineer, Jilla Nagarabhivruddi Kosha,
Jilladhikarigala Karyalaya, Mini
Vidhana Soudha, Karwar, Uttara
Kannada District - reg.

Ref: 1. G.O.No. UDD 60 DMK 2018 dated:

14.9.2018
2.Nomination Order No: UPLOK-
1/DE/449/2018 /ARE-9 Bangalore
dated:24.9.2018 of Hon’ble

Upalokayukta-1

****@****

This Departmental Inquiry is initiated against Sri.
Ramesh P.Naik- Assistant Executive Engineer, Jilla
Nagarabhivruddi Kosha, Jilladhikarigala Karyalaya, Mini
Vidhana Soudha, Karwar, Uttara Kannada District
(hereinafter referred to as the Delinquent Government Official

for short “DGO”).

2. In pursuance of the Government Order cited above at
reference No.l, Hon’ble Upalokayukta vide order dated

2492018 cited above at reference No.2 has nominated
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Additional Registrar of Enquiries-9 (in short ARE-9) to frame
Articles of charges and to conduct the inquiry against the
aforesaid DGO.

3. This Authority (ARE-9) has issued the Articles of
charges, Statement of imputations of misconduct, list of
witnesses proposed to be examined in support of the charges
and list of documents proposed to be relied in support of the
charges.

4. The Article of charges issued by the ARE-9 against
the DGO are as under :

ANNEXURE-I
CHARGE

Charge No.l: Called for explanation from you-
DGO based on the complaint regarding the following

subject;
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But, you-DGO have failed to give any explanation as to what
prevented you to furnish the required information, if really you
had not committed any irregularities and not violated KTPP Act

while implementing various works.

Charge No.2: The following irregularities found in the records

are as follows:

1. You- DGO have not maintained the records with regard
to the value of works as per tender and the details of
technical sanction.

2. You- DGO have failed to maintain books with regard to
check measurements and dates.

3. You- DGO have failed to maintain documents with
regard to number plates, the name of metal used and
whether it was qualitative or not.
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4. You-DGO have failed to maintain records and not
furnished the records as to whether he was having
additional powers to put check measurement and the
nature of work.

S. You-DGO has failed to maintain records as to whether
penalty has been imposed for the delay in completion of
the works.

6. You-DGO has failed to maintain records as to whether
the bills with regard to works have been cleared in
accordance with rules and whether service tax has been
corrected in accordance with rules or not.

7. The works carried out within Karwar and other town

panchayaths and CMCs were sub-standard you- DGO
have failed to monitor the same.

Thereby you -DGOs have failed to maintain absolute
integrity, devotion to duty and committed an act which is
unbecoming of a government servant and thus you are
guilty of misconduct u/r 3 (1) (i) to (iii) of Karnataka Civil
Service (conduct) Rules 1966.

ANNEXURE - 2
STATEMENT OF IMPUTATIONS OF MISCONDUCT

On the basis of the complaint given by Sri. Nagaraja
Manjappa Murdeshwara- Maratikoppa, Puttanamane Road,
Sirsi, Uttara Kananda District (hereinafter referred to as
‘complainant’ for short) against Sri. R.P. Naik - Assistant
Executive Engineer, Zilla Nagarabhivruddi Kosha,
Jilladhikarigala Karyalaya, Mini Vidhana Soudha, Karwar,
Uttara Kannada District, being Public/Government Servant has
committed misconduct, an investigation has been taken up u/s

9 of the Karnataka Lokayukta Act, 1984.
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According to the complainant: the DGO has not
followed KTPP Act while implementing works by Pattana
Panchayaths and TMCs in Uttara Kannada District and also
while calling tenders. Accordingly, prayed the action against the
DGO.

After registering the case, the comments were called
from the DGO. Accordingly, the DGO submitted the comments
along with some documents and denied the complaint

allegations.

Since, technical issues were involved in this case.
This matter was referred to TAC for investigation and to submit
the report. Accordingly, the TAC investigated the matter and

submitted the following report:
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While perusing the records it was noticed that the

Deputy Commissioner, Uttara Kannada had sent a letter dated

12/05/2017 along with answers to 14 points raised by the TAC.

Considering the same the matter was again sent to TAC to give

opinion with regard to the answers given by the Deputy

Commissioner, Uttara Kannada.

The TAC received the file and given clarifications with

regard to the said point which reads as under:
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As per the said two reports the DGO has failed to

place relevant documents and also information to the

investigating officer. Several letters, reminders were issued to
Deputy Commissioner, District Urban Development Cell and also
the DGO to furnish required information as per points 1 to 14
raised by him during the course of investigation. But, the DGO
and the Deputy Commissioner have failed to furnish required
information. Only after submission of report by the TAC, it
appears the DGO got sent the letter through the office of Deputy
Commissioner, Karwar. The DGO has failed to give any
explanation as to what prevented him to furnish the required
information, if really he had not committed any irregularities and

not violated KTPP Act while implementing various works. Even
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as per the letter of Deputy Commissioner, which has been filed
subsequently, proper answers have not been given. The report
indicates that there were irregularities and to sort out the
irregularities committee was constituted. Thus, it is clear that
there is prima facie material to show that the DGO has
committed irregularities while implementing several schemes.
There is a prima facie evidence to show that he has violated

KTPP Act.

The details of irregularities found in the records are

as follows:

8. The DGO has not maintained the records with regard to
the value of works as per tender and the details of
technical sanction.

9. The DGO has failed to maintain books with regard to
check measurements and dates.

10. The DGO has failed to maintain documents with
regard to number plates, the name of metal used and
whether it was qualitative or not.

11. The DGO has failed to maintain records and not
furnished the records as to whether he was having
additional powers to put check measurement and the
nature of work.

12. The DGO has failed to maintain records as to whether
penalty has been imposed for the delay in completion of
the works.

13. The DGO has failed to maintain records as to whether
the bills with regard to works have been cleared in
accordance with rules and whether service tax has been
corrected in accordance with rules or not.

14. The works carried out within Karwar and other town
panchayaths and CMCs were sub-standard and the
DGO was failed to monitor the same.
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It is pertinent to note that the very act on the part
of the DGO in not submitting information to the investigating
officer when the matter was referred to TAC, clearly indicates
that he has not maintained proper documents to submit his
reply. If really, the DGO had followed the proper procedures
while implementing schemes there was no impediment for
him to submit the relevant information as called for. At the
instance of DGO, the matter was referred to TAC twice. That
itself is a dereliction of official duty on the part of DGO. The
DGO stated that the complainant should have produced
documents to prove his allegations. But, that contention
cannot be accepted for the simple reason that the DGO being
the officer, who was under the helm of affairs was supposed
to maintain all the relevant documents and information. The
complainant being the individual person cannot be expected
to maintain the records. Therefore, the DGO cannot blame
the complainant in that regard. As stated above what
prevented him to produce the relevant documents and the
information has not been explained at all. Therefore the act
on the part of DGO amounts to dereliction of his official duty
within the meaning of rule of 3(1)(i),(ii) & (iii) of KCS(Conduct)
Rules 1966 Act.

Since said facts and material on record prima-facie
show that the DGO has committed misconduct, now, acting
under section 12(3) of Karnataka Lokayukta Act,
recommendation is made to the Competent Authority to
initiate disciplinary proceedings against the DGO and to
entrust the inquiry to this Authority under Rule 14-A of
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Karnataka Civil Service (Classifications, Control and Appeal)
Rules, 1957. In response to the report of Karnataka
Lokayukta the Government has sanctioned to initiate
departmental enquiry against the said DGO. Hence the

charge.

5. Thc Articlc of charge was issued to the DGO calling
upon him to appear before this authority and to submit

written statement.

6. The DGO appeared before this inquiry authority in
pursuance to the service of the Article of charges. Plea of the
DGO has been recorded and he pleaded not guilty and
claimed for holding inquiry. Thereafter, he submitted written

statement.

7. DGO has submitted written statement. In his
written statement, he has denied the allegations. He has
submitted that he was working as Assistant Executive
Engineer under Project Director and Deputy Commissioner of
District Town Planning Cell. He did not work independently.
The complainant did not approach him for any work.
Complainant is unknown to him. Complainant did not give
any documents or proof for the allegations. He was not
having independent power to take any decision. Finally, the
approval authority was Deputy commissioner. It is the power
of the Deputy commissioner to approve the files, to call for
clarification, to call for additional documents and rejecting
files by relying on the decision of the subordinate officers, by

following rules, by looking into consequences and using
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discretionary power. The allegations in the charge sheet are
not connected to him. He has also submitted documents
along with his written statement. With these grounds, he

prayed to drop the charges leveled against him.

8. The disciplinary authority has examined the
complainant  Sri. Nagaraja Manjappa Murdeshwara-
Maratikoppa, Puttanamane Road, Sirsi, Uttara Kannada
District as PW.1, Investigating Officer Sri. H.S.Sudeendra, the
then Assistant Executive Engineer Karnataka Lokayukta

Bengaluru as PW-2 and got marked documents as Ex.P-1 to
ExP-14.

9. Thereafter, second oral statement of DGO has been
recorded. DGO submitted that he has got evidence. So,
opportunity was provided to him to adduce evidence.
Accordingly, DGO has got examined himself as DW-1 and got

marked documents as Ex.D-1 to Ex.D-17.

10. Heard submissions of Presenting Officer and DGO
submitted written arguments. Perused the entire records.

The only point that arise for my consideration is:

Whether the Disciplinary Authority proves
the charge framed against the DGO ?

My finding on the above point is in the NEGATIVE for
the following:

REASONS

11. The complainant is examined as PW-1. He has
deposed before this authority reiterating the complaint

allegations. He has also identified his complaint at Ex.P-1 to

X/q)\,‘b'w

Ry ————
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Ex.P-5. He has also produced a letter dtd: 3.11.2015 issued
by this authority which is marked at Ex.P-6. He has
identified another letter dtd: 15.5.2015 issued by this
authority marked at Ex.P-7. A letter submitted by the
complainant dtd: 1.7.2015 is marked at Ex.P-8. During the
cross examination, it has been suggesled to this witness that
the DGO has not misappropriated any amount, that the
complainant did not approach him for any work etc., but

same has been denied.

12. Actually the charge is on the basis of report of the
Investigating officer who has been examined before this
authority as PW-2. He, in his chief examination, has stated
that the DGO has not produced the documents and

information with regard to:-
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13. He has further stated that since the DGO did not
produce any documents he came to conclusion that the above
said allegations are proved. He has further stated that he has
written a letter to DGO seeking clarification for the above said
allegations which is marked at Ex.P-12. Thereafter, he has
submitted report at Ex.P-13. He has further stated that on
19.1.2016, the DGO has submitted documents and objections
which are marked at Ex.P-14.

14. During the cross examination the counsel for DGO
has confronted him the documents marked as Ex.D-1 to
Ex.D-15

15 During Cross examination he has also stated as

follows: “BoT00 BORRTOND 6:12/5/2017 COT® RN
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16. This shows the DGO had submitted documents
before this authority along with his objections which is
marked at Ex.P-4. Of course, PW-2 submitted that he
received documents on 29.5.2017 ie., after he submitted
report. This way, he admits that he had received documents.
In fact, Ex.P-4 shows that the DGO has submitted objections
along with documents before this authority on 12.5.2017.
PW-2 submitted report to this authority on 29.5.2017. But,
the final scrutiny note to submit report under section 12(3) of
Karnataka Lokayukta Act is put up on 2.4.2018. This means
final scrutiny note is put up after DGO produced documents
before this authority. When such being the case the
allegation that the DGO did not produce documents does not
survive.

17. Of course, PW-2 denied the suggestion that in spite
of the DGO submitting documents he has filed false report. It

N

S
R7
o
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appears the PW-2 did not collect the documents from this
authority before filing report. Further, he has stated that
along with objections, the DGO did not produce complete
documents. But he does not say that he has issued any
notice to DGO to produce complete documents. Here it is
clear that PW-2 did not give notice to DGO to produce
documents. However he has alleged that DGO has not
produced documents. So, it is not fair on the part of PW-2 to
say that the DGO did not produce the documents. Of course,
PW-2 has stated that he had submitted requisition over E-
mail to the District Planning Cell to produce documents and
they did not respond. But the E-mail copy is not produced
before this authority. Even if e-mail is sent to District
planning cell, for not submitting the documents DGO cannot
be made responsible. Further documents produced by DGO
along with his comments as per Ex.P-4 were not sent to PW-
2. Even otherwise as said above, 12(3) report is submitted.
on the FSN submitted on 2.4.2018. The DGO has submitted

records even before the date of FSN.

18. The overall documents produced by DGO show that
all the projects have been executed. Hence I am of the opinion
that the disciplinary authority has not proved the charge No.
2. With regard to the allegations that the DGO did not
produce the documents, i.e., charge No. 1 as said above,
Ex.P-4 is the objections and copies of the documents
produced by DGO. It is not the case of disciplinary authority
that thev had issued notice to the DGO to produce additional
documents. Absolutely no opportunity was provided to the

DGO by issuing notice to produce additional documents. So,
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the 1st charge that he did not produce documents do not
stand for consideration.

19. Thus, overall examination of the evidence on record
shows that the disciplinary authority has not established the
charge leveled against DGO. Hence I proceed to record the
following:-

FINDINGS

20. The Disciplinary Authority has not proved the
charge No.1 and 2 leveled against DGO. Hence, this report is
submitted to Hon’ble Upalokayukta for further action.

21. Date of retirement of DGO-24.6.2024-.

SRRV
mj/\: (LO] i OD . ’hm_/
(PUSHPAVATHL.V)

Additional Registrar Enquiries-9
Karnataka Lokayukta, Bengaluru.
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i) List of witnesses examined on behalf of

Disciplinary Authority.

PW.1 Sri. Nagaraja Manjappa Murdeshwara-
Maratikoppa, Puttanamane Road, Sirsi, Uttara
Kannada District original

PW-2 Sri. H.S.Sudeendra, the then Assistant
Executive Engineer Karnataka Lokayukta
Bengaluru original

ii) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 and 2 Ex.P-1 and 2 are the complaint in Form No. 1
and 2 submitted by PW-1 in Karnataka
Lokayukta office

ExP 3 and 4 |Ex.P-3 and 4 are the complaint in Form No. 1
and 2 submitted by PW-1 in Karnataka
Lokayukta office

Ex.P-5 Ex.P-5 is the complaint in Form No. 1
submitted by PW-1 in Karnataka Lokayukta
office

Ex.P-6 Ex.P-6 is the letter dtd: 3.11.2015 from ARE-6
Karnataka Lokayukta, Bangalore to PW-1
Ex.P7 Ex.P-7 is the letter dated: 15.5.2015 from ARE-
6 Karnataka Lokayukta, Bangalore to PW-1
Ex.P-8 Ex.P-8 is the letter dated: 1.7.2015 from PW-1
to ARE-6 Karnataka Lokayukta, Bangalore
Ex.P-9 Ex.P-9 is the rejoinder submitted by PW-1 to
ARE-6 Karnataka Lokayukta, Bangalore
Ex.P-10 Ex.P-10 is the letter dated: 25.10.2016 from

' | AEE-2 Karnataka Lokayukta, Bangalore to PW-
[ 1

Ex.P-11 ~ |Ex.P-11 is the list of alleg?ttioﬁé made by i
| | complainant :
Ex.p-12 Ex.P-12 is the letter dated: 9.5.2017 from AEE- ‘
2 Karnataka_ Lokayu_kta, Bglgalore to Deputy
=
Ar D



26
No. UPLOK-1/DE/449/2018/ARE-9-

[ commissioner, Karwar and other letters
Ex.P-13 Ex.P-13 is the investigation report dated:
27.5.2017 submitted by PW-2
Ex.P-14 Ex.P-14 is the comments dated: 19.1.2016
submitted by DGO ]

ifi)  List of witnesses examined on behalf of DGO

DW-1 | Sri. Ramesh P.Naik- Assistant Executive
Engineer, Jilla Naragabhivruddi Kosha,
Jilladhikarigala Karyalaya, Mini Vidhana Soudha,

‘ Karwar, Uttara Kannada District original

iv) List of documents marked on behalf of DGO

Ex.D-1 Ex.D-1 are the documents like tender notification,
evaluation, technical evaluation statement of tender,
pertaining to Urban Development cell Karwar
Ex.D-2 Ex.D-2 are the information regarding check
measurement of the -work pertaining to the year
from 2014-15 to 2017-18

Ex.D-3 Ex.D-3 are explanation and office documents and
photographs pertaining to number plate

Ex.D-4 Ex.D-4 are the 3rd party inspection made by civil
tech company for all development and maintenance
works.

Ex.D-5 Ex.D-5 are the information and documents like
calling tender for the year 2012 and approved in the
year 2014

Ex.D-6 Ex.D-6 are the documents like check measurement
and opinions.

Ex.D-7 Ex.D-7 are the documents and statements

Ex.D-8 Ex.D-8 are the documents and statements.

Ex.D-9 Ex.D-9 are the documents, information and opinion.

Ex.D-10 | Ex.D-10 are the tender notification, tender bulletin,
work order etc.,

K- (b_fvf“/\/
qﬁ.\;
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Ex.D-11 | Ex.D-11 are the documents relating to appointment
of 3rd party inspection made to civil tech company

Ex.D-12 | Ex.D-12 is the audit report of CMSMTDP of
Nagarothana phase-2 project scheme for Uttar
Kannada District.

Ex.D-13 | Ex.D-13 are the documents pertaining to
entrustment of works.

Ex.D-14 | Ex.D-14 a report on the field inspection conducted
on various roads constructed in Uttra Kannada
district at Ankola Honnavara, Bhatkal and siddapura
under Nagarothan phase-2

Ex.D-15 | Ex.D-15 are the documents related to poor works.

Ex.D-16 Ex.D-16 are the documents related to 2nd
allegations.

Ex.D-17 | Ex.D-17 is the report dated: 24.4.2017 from Deputy
commissioner, Uttara Kannada, Karwar.

B Vog 3
(PUSHPAVATHLV)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.






KARNATAKA LOKAYUKTA

No. Uplok-2/DE/449/2018 /ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 8.4.2022.
RECOMMENDATION

Sub:- Departmental inquiry against Sri Ramesh P Naik,
Assistant Executive Engineer, Jilla Nagarabhivruddi
Kosha, Jilladhikarigala Karyalaya, Mini Vidhana
Soudha, Karwar, Uttara Kannada District - reg.

Ref:- 1) Govt. Order No. UDD 60 DMK 2018,
Bengaluru, dated 14.9.2018.
2)Nomination order No. Uplok-
1/DE/449/2018/ ARE-9, Bengaluru dated
24.09.2018 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated ~ 29.3.2022 of Additional

Registrar ~ of  Enquiries-9, Karnataka
Lokayukta, Bengaluru.

The Government by its order dated 14.9.2018 initiated the
disciplinary proceedings against Sri Ramesh P Naik, Assistant
Executive Engineer, Jilla Nagarabhivruddi Kosha, Jilladhikarigala
Karyalaya, Mini Vidhana Soudha, Karwar, Uttara Kannada
District [hereinafter referred to as Delinquent Government
Official, for short as ‘DGO’] and entrusted the departmental

inquiry to this Institution.



2. This Institution by Nomination Order No. Uplok-
1/DE/449/2018 dated 24.9.2018 nominated Additional Registrar
of Enquiries-9, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGO for the alleged charges of misconduct, said to have
been committed by him.

&) The DGO Sri Ramesh P Naik, Assistant Executive Engineer,
Jilla Nagarabhivruddi Kosha, Jilladhikarigala Karyalaya, Mini
Vidhana Soudha, Karwar, Uttara Kannada District, was tried for

the following charge :-

ANNEXURE-I
CHARGE

Charge No.l: Called for explanation

from you-DGO based on the complaint

regarding the following subject;

1. dﬁoazpwd@@ FRED, ToOww0 TeFeOoW BFoswredne
BoBTINYSy HOBeDA  BRYERTT BB, DOV, T
BYOY BB, 00T 00230008 RT HNY T ReT S
B8.

2. 3e.e30°..00030%°%, [TO00T FOONE TODT
Q0RQONTPTLTY  OD0F  Tewedd, BT PTowoS  Sooks
DoBB0E TUY WFTER,IFNRY LVT,BLONNIF.

3. Sowd® TetFnYsy oSBT W6 OwREdoodo0
wEse UETE) oW TR z:m; OVT®  JdeB
TodTE B e&NVS) wESBTORE  oodwdEnvy, Feded
o803,

4. 2308w ﬁo;{ipodoa’,oﬁz 3T STOI® "N’oas’q)oioaﬁ TeATO
wl TEINY 85 cd:menedne T 8.

5. 2012809 &0mc® T30 201439, wmvuEeess e
0IIDEYWOWBR TFTDT ) WFHN¥ T,ReT,T ToNSTP.
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6. 2e.e50°..0003078 ®.%9.90.08300 VT BRI eTOATI
TOINY Rfu%mé’bwddv’o, 850 Somo® ook oo
©BTOR) TeHTO TLeowWE ¢/Boew TWOTS 03T, e,y eF TR
VeTBOTYTO. THOONTR  F0TO0TE),  Fo¥Be  BReoHT
5os0nednY e¥F® SomoTook®  mesogymen s3edss
wOReSE 27 ek derosy,

7. Be.e208.8.00030%8 §.%9.90.0800 dﬁd’uae@pd
F0EONYT TowoRAIT  FBRINYSY  ToBTRAITEY N
BeRVS wiwess 7 e2daErod demosy)T.

8. "Deeet oo’ 20w B850 J.59.90.08%
SBRAY, TOISI0NT s083 VWY, GSRIn:Tet
85007y, BRRt0E  BIodoriey SIOTsYTe? B o Daso
080, eI 0.

9. TR0 DFowsREARe B[ET, mow DIy B 3020
©0ReDT, OB0R 0By, WP,

10. "80r°  ex®  cdwBOBed” FTOSY, BoBoTrvsy
®03eDA B03T0OATVE SPoERDS S8, BOTVGT TNV
8,8, DSTHS0.

1. “bOef  B'mogodsy 38 SmeAw ®ox} 037N
Tedoddha wh v@eny S d:mendny 8. DS 83se
a;’oa:;odoa BRODTE  T0wd o9y Be0dF Q2 08T
e3T.

12. woo{{)?om@&:wﬁd’uae@pw FOVNRONY DR TS,
QOEBIDITE  BOR Jeaw BO0Ne®y, FRSHRPICHS
BT, 8 tendnFo

13. Oord Feoss, To000 woafpn’ airicaapﬁdaa
Twed/B0ddTedE T T0200AIT ﬁmmﬂﬂ@’%
DeEWATE0w AVOFS J@odoe? B "N“or\,:_)ri’ AT
Foaured QTTOY.

14. so0w00 @B, B[BT  EYd,WwFr Wi &) e0

TWowoond, woRy &8 3T RO AP0T  T;eoB3
Fo0NRONITY TYT 02 BRIV oIe? Bs z.m; QVTOIPO.

But, you-DGO have failed to give any explanation
as to what prevented you to furnish the required
information, if really you had not committed any
irregularities and not violated KTPP Act while

implementing various works.
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Charge No.2: The following irregularities found in

the records are as follows:

1. You- DGO have not maintained the records
with regard to the value of works as per
tender and the details of technical sanction.

2. You- DGO have failed to maintain books
with regard to check measurements and
dates.

3. You- DGO have faile to  maintain
documents with regard to number plates, the
name of metal used and whether it was
qualitative or not.

4. You-DGO have failed to maintain records
and not furnished the records as to whether
he was having additional powers to put
check measurement and the nature of work.

S. You-DGO has failed to maintain records as
to whether penalty has been imposed for the
delay in completion of the works.

6. You-DGO has failed to maintain records as
to whether the bills with regard to works
have been cleared in accordance with rules
and whether service tax has been corrected
in accordance with rules or not, '

7. The works carried out within Karwar and

other town panchayaths and CMCs were sub-
standard you- DGO have failed to monitor the

same.

4. In order to establish the charges leveled against the DGO,
the Disciplinary Authority has examined two witnesses, i.e., PW-
1 and PW-2 and got marked documents Ex.P1to P14. On behalf
of DGO one witness have been examined. However Ex. D1 to
D17 documents are got marked.
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5; The Inquiry Officer (Additional Registrar of Enquiries- 9)
on proper appreciation of oral and documentary evidence has
held that, the Disciplinary Authority has ‘not proved’ the above
charge against the DGO Sri Ramesh P Naik, Assistant Executive
Engineer, Jilla Nagarabhivruddi Kosha, Jilladhikarigala
Karyalaya, Mini Vidhana Soudha, Karwar, Uttara Kannada

District.

6. On re-consideration of report of inquiry and all other
materials on record, I do not find any reason to interfere with the
findings recorded by the Inquiry Officer. Therefore, it is hereby
recommended to the Government to accept the report of Inquiry
Officer and to exonerate DGO Sri Ramesh P Naik, of the charges

leveled against him.

6. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

\U

}I 1
/) I.RL.

AN o

I\L '- ; = t'::'ry
__A{JUSTICE K.N. PHANEENDRA)
Upalokayukta-2,
State of Karnataka.

Page 5 of 6






